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Petitioner has prayed for the following relief(s):

a??For a direction upon the respondents special the respondent No. 3 to pass
fresh order and take necessary steps in accordance with the provisions

of Bihar Value Added Tax Act 2005 in the matter of the petitioner in light of the
judgment dated 29.06.2018 passed in Appeal Case No. GY-25 of

2017, GY-26 of 2017, GY-27 of 2017 and GY-28 of 2017 with respect to four
financial years by learned commercial taxes tribunal Bihar Patna.a??

In our considered view, the dispute can be resolved with the petitioner appearing
before the respondent no. 3, namely, The Joint Commissioner of

State Taxes In Charge, Integrated Check Post Karmnasa, Kaimur, Bhabhua, who
shall in fact comply with the direction issued by the appellate

authority i.e. the Commercial Taxes Tribunal, Bihar vide order dated 29th June,
2018 passed in Appeal Case No. GY-25 of 2017, GY-26 of 2017, GY-

27 of 2017 and GY-28 of 2017 titled as M/s Sara Automobiles Pvt. Ltd. Vs. Bihar
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Government.

Shri Vikash Kumar, learned counsel for the State, states that the said respondent
positively shall take a decision expeditiously, as per law, and

definitely within a period of four weeks thereafter.
Statement accepted and taken on record.

Equally, liberty is reserved to the petitioner to take recourse to such alternative
remedies as are otherwise available in accordance with law.

We are hopeful that as and when petitioner takes recourse to such remedies, as
are otherwise available in law, before the appropriate forum, the same

shall be dealt with, in accordance with law and with reasonable dispatch.

Needless to add, while considering such matter, principles of natural justice shall
be followed and due opportunity of hearing afforded to the parties.

Liberty reserved to the petitioner to approach the Court, if the need so arises
subsequently on the same and subsequent cause of action.

We have not expressed any opinion on merits. All issues are left open.

The proceedings, during the time of current Pandemic- Covid-19 shall be
conducted through digital mode, unless the parties otherwise mutually agree

to meet in person i.e. physical mode.
The petition stands disposed of in the aforesaid terms.

Interlocutory Application(s), if any, also stands disposed of.
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